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member of Panchayat knowing that he is not entitled or has ceased to be entitled to
hold office as such, shall on conviction be punished with a fine which may extend ~
to fifty rupees for every day on which he sits or votes as such panch or member.

(2) Whoever acts as sarpanch or Up-Sarpanch, President or Vice-President,
knowing that he is not entitled or has ceased to be entitled to hold office as such
shall, on conviction, be punished with a fine which may extend to one hundred
rupees for every day on which he acts or functions as such.

'[(3) Any person whose term of office has expired or who has tendered
resignation or against whom a no confidence motion has been passed or who has
been removed from an office of the panchayat fails to hand over forthwith any
record, article or money or other properties vested in or belonging to the Panchayat
which are in his possession or control to his successor in office shall on conviction
be punished with a fine which may extend to rupees two thousand.]
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~ Sec. 99. Penalties for interested Members voting.- Whosoever, having
interest in any matter under consideration of a Panchayat votes in that matter shall,
on conviction, be punished with a fine which may extend to two hundred fifty
rupees.
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Sec. 100. Penalty for acquisition by a member, office-bearer or servant
of interest in contract.- If a member or office bearer or servant of Panchayat
knowingly acquires, directly or indirectly any personal share or interest in any’
contract or employment with, by or on behalf of a Panchayat without the sanction
of or permission of the prescribed authority, he shall be deemed to have committed
an offence under Section 168 ol the Indian Penal Code, 1868 (XLV of 1868). !

" 101. Aftrwiat onfe 1 v ereriy— #1% st =1f, &) vergd % R
Al a1 Yo A1 e W f F R W R @ J9w Y Redt wm,
WoH AT N W AT I 9w w Y iR wiieat fiftgds yemita @ Y, oo,
I 1 YA W AT SEH yaw wA A e s aied w1 o w9 ¥ 9,
Al SHh IR W qR W W@m, ¥ 39T R < @han, 1860 (1860 @ G, 45)
H UR 341 & HEW Ry femr R _

Sec. 101. Wrongful restraint of officers etc.- Any person who prevents
any officer or servant of a Panchayat or any person to whom such officer or servant
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